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BEFUHE '“*’E CE NT&\L ADMITNISTRATIVE TRIBUNAL
NEY BCHPAY BENCH,NEW BU.IBAY
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Tr, Application 1i0.179/35
The Netional Radio & Electronics 5
Company Limited, _ : %\\
Mahakall Road, Chakala, \
Andheri, o ) \ B
Bombay.400 093. , .. «e.. retitionecr. !
o & v '
1. Smt. Ivy Vasant Mohite,
Fednekar Chawl,
- Wakola l-lp\«llne,
i Siddherth Hagar,
' Bomkay.40C 059. . .
2. M.R.Bhope, o
Presiding Cifficer,
1st Labour Court,
at Bombay, Tardeo, : N
Bombay.400 034, .o+ nespondents.
Coram: Vice~Chairman B.C.Gadgil,
Member J.G.Rajadhyaksha,
Crder” (Per J.G.Rajadhyaksha, Member) Dt. 10.6.1986
. ™ : )
" Writ Petition HWo,2225/35 on the file of the
Hich Court of Judicature at Bombay came to be transferred to
this irlbunQJ, in the course of transfer of pending matlters
over which the High Court ceased to have jurisdiction with
. the constitution of the Central Administrative Tribunal. The
[ d
\ ‘ s . S . e
: records and proceedings that were received were scrutinised
and it transpired that this particular matter was entirely .,
one between }/s,The National dadio & Electronics Company

Limited,. a public limited company and its employees. The
Presiding Officer of the Labour Court in Bombay was also

added as a formal party.
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2. - & perusal of the record further showed that the
said wirit Petition was dismissed by ‘the High Court *on

.

@il. 985 and there was no indication whatsoever that

»
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it had been restored to the file..
3. Since however, it appeacrcd that the dispute between
a private party viz. a Fublic Limited Company and its

employees could not be adjudicated upon by his Tribunal,

for lack of jurisdiction over such maticrs, a notice vics

issued to the Criginal Petitioners M/s.National Radio

& IZlectronics Co. Ltd, to appear in the Tribunal on
. . B
23,56.1986 and put in their say on these aspectis of the
matter.
4,  M/s.National DRadio & LElectircnics Co. Ltd. have

replied to the notice dated ZQQA 1686 by their letter

dated 22nd ila €36 stating tha% the matter was indecd one
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n the ‘rivate Sector and

B

etween a Public Limited Co cany

its employecs, and the matlter vias pending bkefore the
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PrccldLnﬂ Officer of +the First Labour Court, Government.
of Maharashtra, at Tardeo in Bombay. The letter furtnor
added that the case isiperhapspwrongly referred to the
Central Adninistrative Tribunal, which has no jurisdiction
over the matter.

. In the light. of this letter, It is not nccessary
to hear the Applicant (Original )

and a decisicn can be given straightaway. “hether the

&

Yrit Tetition was dismisscd and restored has no relevance
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to the matter at this stage, beceause it is clearly not a
litigation which can be entertained by the Central
Administrative Tribunal under any of the provisions of

the Administrative Tribunals' Act, 1985,

657 - As the records and proceedings seem to have been
transferred to the Administrative Trikbunal, New Bombay
Bench, by error, it is hereby directed that the records
and proceedings be re-fransmitted to the High Court of

Judicature at Borbay for further suitable disposal,

7. Copies of this order be sent tc the Original
Petitioner and the Respondents for their information and

necessary ection.

(B.C.GADGIL)
VICE ~ CHATRMAN, -
| A

,2’/%//6
KT ADHVAKS
MEMBER.
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